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GOVT, OF INDIA = ‘ —
No.2.‘75/f§.é’~zgp///rr/ﬁ/g4, /94, Dated25 - F —19%0.,
From 3 T .

The Director Ger ral,
Geological Survey of India,
4, Chowringhee Lane, Cal,

. The Sr.Dy.Director General,
Northegn Region,
Lucknow,

2. The Dy.Dir@ctor General,
Central Region,Western
Region, /North Eastern Region/
Coal Wing/AMSE/ Eastern
Region/Warine Wing,/

Training Instt. Southern
Region, / Nagpur,/ Jaipur /

Calcutta/Bangalore /

Calcutta/ Calcutta /

Hyderabad / Hyderabad,
3. Fa 3y DAE), &5/, Col

Sub : Provisional graiatlon list of fflcers

. in the grade of A, /‘/E r

] Geological Survey of Indl &s on ...37 /2" ;3

LK B B B IR ]

U /7 /Threa coniest of nrovisional gradation 1list of
jJders in the grade mentioned above is sent herewith with

e request to cirwulate the same to the officers concerned

working under you for their information. If they have any

comments t2 meke as to the correctness of the entries and the
interse position, they should be sent so as to reach this

office within 3G days from the date of this circular.
If nothing is heard within the above stinulated time, it will’
be presumed that the particulars in the list are in order

tﬁand the same will be finalised,:

ad ]

4&»‘{‘@// o (" siN.Das )

Administrative Officer,
for Director General.
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Govt., of India

GeOIO{icai Survey of India
%4, Chowrin—hee Lane,
Calcutta - 7000 1v.

No. éC’éi A-31013/ME(JIR)/ 73-19C patzd, theSS WA nov.ts0.

A coyy of the undermentioned notific-tion is forwar-jet for informatian

and necessary action to -

1. The Sr.Dy.Dircector General(Finance), G.5.1., Crlcutta,

2. The By.Director Gencral(Geolory), A.H.S.E., G.5.1., Banpalore.

3. The Dy.Director General(Geolo:y), 5.R4, G.5.1., Hyderabnd.

4, The Dy.Director General(Geolocy), E.i., G.S,1., Cclcutta,

5, TheDy. Director General(Geslogy), N.E.R., G.S.1., Shillong.

6 The Dy.Director General (Geolopy), N.R, G.53.I1., Luckn: w.

7. The Dy.Director General(Engr.Scrvice), E & T Jivn., G.S.I., Calcutta.

8. The Controller of Accounts, Eay & aceounts Office, Io.a, Brabourne
0ad, Cajcutta,

C. The Accrunts Officer, ray & Accounts Office, AMGE Wing, GSI, Bengalore.

10, The Accounts Officer, vay & 4ccounts Office, 5.3, G31, Hyder~bad.

11. The lLccounts Officer, fay & Accounts Office, NERX, G3I, Shillong.

12. The ficcrunts Officer, ray & adccunts Office, G.S.1., M., Lucknow.

13. Shri M.Srivastave, M.E(Jr.), H.X, G.S.1., Lucknow.

\lﬁf/ﬂ Shri 5.C.Behal, M.E.(Jr.), N.R, G.3.1., Luckn:mwe.
15. Shri $.S.Taj, M.E.(Ur.), W.i., G.S.1., Joipur.
16, Shri V.3.Karunekaran, M.E.(Jr.), E&T Divn., G.S5.1., C~jcutta.
17, Shri G.R.l,Tegore, M.Z.(Jr.), 3.%.0., G.S.1., Hyverab:d.
18. Shri V.R:jo Rem Mohan{ &uHe3.E, G.s.l., Bangslores Mo, (Jr.)
1%. Shri R.Vanchinethan, MeEWUre), 5 & T Divn., G.541., Culcutta,
2N, Shri Ashok Kumsr Munjal, M.E(Jr.), VM.E.k., 6.S.1., Shillong .
21. Shri R.Ja annathen, M.EQr.), 5.7, G.s.1., Hyderab .1,
22, .Shri Achigh Karrnjhi, M.Z(Jr.), Z.d., G.Cu1., Caleuttr,
23. Shri J: ewgat Sinch, M.EWr.), '.l.k., G.S.1., Skillong .

a
24, Shri M.2anachrndran, M.EQr.), AMeS.3,, G.S.1., Ben ~lore.
25. The &dministr-tive Officcr, Aceounts Sectiin-1, G.cel., Colcutta.
26, The administrative Offic.r, Bud. .t Secti. n, G.S¢e1., Cri1cutta,

27, The Supdt,, Section-15B, G.5.1., Calcutta,
23, Guard file, Section-16C, G.S.1., Cclcuctn, (E)Z?"fd/

( B. SAHA )
Adninistrotive Officer

. or Dircctor .
roper  forwerded, £ i (=)

Govte of Indin, Ministry »f Steel & Mincs, Deprt. ~f Mincs Notificotin
Moo 4-31013/2/80-M.2 4t.31.10.30.
NOTIFICATICH

H0.a=31713/2/ 50-M. 2 ~  The ares) lont ‘s Jlerset Ly o onfien b L F 15 oagin
Nfficirs in che irade f Mecranical Encincer (Juni r) in the Selesienl Survey
of Indin with effect from the date shwn areinst cach @

1. Stri M.Srivastave 14.2.1474 7o TSRri ReVoncunnttaep ~e3.1%75
2a " 5.C.Belel 14.2.1975 e " Ash koot kucial 003.1975
3. " -3. 5. Tai . 14.2.1.75 5. " LJa annathen 5+5.%075
4, ¥ 7 V.S.Karunekaren 14.2.1975 16 dshish Ker-niai  24,5,107.
35 " GLlR, Tag re 254241475 11. " Jasr:t 3in-t 27.5.1L76
6. « Taliojo e tiooen 0.3.1.75 12. % L.l sechen e 11e 241577

S/~ FeloaTTRY

chlor Scer. arty te thae Gwte Sf Inddia.
'
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4Asbom Kumer Mumjel, :

1 : i-:iroMGChQ .Eugin eel", AV\MQI(M \\‘QL‘
v| Geclogical Qurvey of Indie, /
f Z‘mrthem ﬂegion,. :
i lganj, Sectur 'R! |

Luckuow.’ ’ {}M

! b

The Director Gemersl,
! Geclogicsl Survey of Imdia,
27 JoLoNehru Rﬂad,
elcutta 700 016

Jarcugh Proper Ghannel.

Sub : Discrepsticies in the provisicral gradaticm list
of Mechapical mMginreer (Sr) as om 31,12, 1989.

I 0K AE. % K
;.I ﬁr’

u |
V}" 1 wish to brimg tc your kimd notice the following facts

1' regarding discrepancies iu the provisionsl grad:tiom lict of
i M.E.(SRs) as B 31,12.69 circulated vide your letter uo.

29518/ A-23011( 5-EE) /81195 dated 25.7.90.

in the gredeticm list of M.E(SRs), I have been placed after
i Shri Jasweut Simgh, who was promoted earlier than me i.e.
| on 2.11.62 by breaking the queue on the basisf of reservstion
for g;heduled casts, whereas I was promoted os H.E.(Sr) on
i 1020 L)

H As I had been serimnto Shri Jaswant Singh ia the grade of
| Meclianicel Eapimcer (Jr), it wuld have been proper to restore
' Wy original semiority above him, as he was promoted under

8C/&T quota prior to my promotiom to th t of hoE(S

I ; P Yy pro e post ¢ r) in
I‘ Feb, 19850 P )

"; In this ccunecticm your kimd-sttention is invited to the

L rulings of the lon.Central hdministrative Tribunal, Allshabad -
Quoted belew, fur your kimd perussl. ; i

®Reserved cvmuumity candidate who pets premotion by bresding
A the queue c¢n tle basis ¢f reservstion gets vrly the promotionm
, and nut the semiority" (Virpel Simgh (’}muham v.Union of India,
" AIR 1957(2) CAT 71 (Allahabad). ‘

Schedd od cast a1:d scheduled tribe employees who get prcmotion
errlicr due tw quuta reservaticm will not get sewiority over

" their erstwhile seriors promoted later in the gemersl

) tura® (Virpal Simgh Giauhar v.Umiom of Iadia 1987(2) SLI( CAT)
534+ (Allshabad).

i' I, therefure, request you kindly to restcre my eriginsl
seniority and plece me abcve the officer premcted im the

: _ reserved quota imriedi~tely, befcre auwy further harm is done

" te my future carcer oruspects im the departwent. '

" &1 enrly acticm aud reply is ernestly sovlicited.

PV AN F) \( - \(‘ Jt‘ DL? . J) (4 7\‘)’2 .

l o .
= taes o L TS At i B _ ‘ V‘qurs feithfully,

' ’}lq}\\ NGRS : OX“A/J"Z:FL
' ) X Lm,/dé[r)/ﬁo o uadel )

4 Mechrnicel Bigineer(sy)
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From — Dited 3 < Vo e
Adk Nuajsl,
lech. Enginear ( &r), ?/f,;x

krgg.& Irgnsicrt Divicicn,
Geclogicrl turvey of Indir,
Sectur 'E', Aligen§, Lucknow.

To

) Ger
&.ggléngigglm&r\erggrﬁ’lndia,
27’ JoLo“th ftad’
Celcutte- 700 C16

Ihrcugl. proper Cherzel.

Sub : Discrerercics 1n the previsicael graed-ticn 14i:t of
} echericel Lepinecr (Sr) es cr 31,12.15LG-vithholdisg ¢ f
DiC tc the port ¢f Directer (lechelw;g.)

B & wmW

&ér,

In continurtivn tc By letter deted 6412.90 (cery enclosed)
regrraing peinting cut thie dircrepercies ncticed in the grecrtion
1i:t f Poce(ur) £s on 31412.89 circllet-d vide your letier

ne. 29518/ im 23X 11(5-2 L) /649D erterd 25.7.90, I e tc bring, the
felloving rednts fer your cobsiveration ent syrpesthtic scticn :-

Te Theit I unuerstr-c the DEC for five pe:ts ¢f Directcr(Fech.Engp)
is being helc skertly.

Ce Thrt 1 was sericr to iirdi Jaswemit Lingr im the grede cf

1.L(Jr) eond Enri Cingh has been mzue cenior tc re in the grece

« f FIX Sr) junring the queue orn the bgsis ¢ reservrticn fcr

[od e ]
e e

3. Thet I was slsc premcted te the pest of ME(EP) onr 1.2.05.
ke Thet I om & be plzced sernier tc Chri Jrswant Eingh.

5. Thrt reserved ccrrunity cendicerte vhc getes premcticr by
bregking the queuecsrthe basis ¢f reservrtion gets cnly the
rremotion gna nct the sericrity. This hes been deciced by the
litcn'ble CeseTe, Allchebad, A.I.Re19t7 (2) in resject cf

Shri Virpsl Singhk Chauhen v.Unicr of Imdis.

Ins view ¢f the abcve, I, the efcre, request you thet the DPC
fcr the rost of Directir (Fech.:irgg) mey nct be held €111
the senicrity is rectored tu me su thrt my cereer prospects
cre ot jecpardized.

Thenking you,
Yiurs feithfully,

’AMW;-J’%’-; ﬂs’?/—/
( AeKoFuhjal'y-
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Il THE BAN'BLE CENTRAL ADLINIST47IVE TRIBU{ILL,
CIRCJIT BENCH, LUCKKOW

O.é. o, 407 of 1990 (L)

4shok Kumar Hunjal esescsecdpplicant

7Se

Union of India & Others eessecas Respondents

I 4 B E X

Page Nos,

Seilo. Description
1e Reply from Respondent o, 4 1 t07
P.Za Ce : Q&Q&@, ! Jé,\,\' Lo r-

Dated " ; L’) i L

e

.-/

!
Y.

(JASYANT SINGH)
Respondent No. 4.



I/ THE CEBUTRAL AJiI{4ISTRATIV. TRIBUNAL,
CIRCUVIT BLNCH, LUCKNOW

0.4, Ho. 407/90 (L)

Ashok Kumer ilunjel ..........Applicaht
VSe
Union of India & Others eecesessoBespondents

REPLY TO THE ORIGINAL APPLICATION
Oi BBHALF OF RESPONLENT KO, 4.

-

#4AY IT PLE&SEZ THIS HON'BLE TRIBUNAL :

The humble respondent No. 4, most
respectfully, begs to submit as under :

1. That the contents of paras 1, 2 and 3
of the dpplication need no reply.

2. That the contents of sub-parecs (1) of
para 4 of the 4dpplication are not
admnitted, The inter-se seniority
between the 4dpplitcant and this
Respondent in the post of Heche
Engineer (Sr.) has been fized correctly
on the basis of the dates of respective
promotions of the Applicant and this
Respondent, Since this Respondent had
been promoted earlier, he is entitled
to be assigned higher seniority than

cooooooP/Q.
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5.
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the 4dpplicant who was promoted much later.

That the contents of sub-paras (2) to (7)
of the dpplication are not disputed.

That this Respondent is not in a position

to give any reply to the contents of sub-
paras (8) to (10) of para 6 of the
dpplication as page No. 4 of the Application
containing the sub-paras is nissing from

the 4dpplication sent to this Respondent and
this Respondent reserves his right to

give proper replies thereto.

That in reply to the contents of para

4,11 of the 4dpplication, it is stated that
the representation stected to have been given
by the 4dpplicant on 642.90 in respect of
his inter-se seniority vis-a-vis this
Respondent 1ls megrnitess meaningless and it
should not be taken into consideration., The
«pplicant 1ls precluded from giving any such
representation in respect of the seniority
list in the Grade of KHech. Engineer (Sr.)
after ghe expiry of the period stipulated
in thekﬂemo J0.2951B/4-23011(5-4E)/84-19B
dated 25.7,90. In this connection, it is
stated that a provisional Gradation List

in the Grade of HMech. Engineer {Sr.) was
circullated vide the aforesaid Hemo dated
2547490 and the concerned officers were
asked to give their representations as to
the correctness of the entries and the
inter-se position indicated therein within
a period of 30 days from the aforesaid date
and 1 was furt er stipulated therein that

evessesesP/3e
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if nothing was heard in the said stipulated
time, it would be presumed that the particulars
in the said list were in order and the sanme
would be finalised. The said Hemo had been
received by the Applicant but he choose not
to make any representation as regards the
inter-se seniority stated therein, and since
no such representation had been made by hinm
within the stipulated period of 30 days, he
will be deemed to have accepted the inter-se
seniority contained,in the said Hemo and that
position will be deemed to have been Jinalised
as between the applicant and this Respondent.
Since the said inter-se seniority between

the Applicant and this Respondent had
achieved finality, the 4dpplicant is now
estopped from questioning and challenging
the same by his belated representation made
on 6.12,90. The said representation cannot
reopen the inter-se seniority which had
already achieved finality, as stated above.

That in reply to the contents of para 4.1i2
of the Adpplication, 1t is stated that this
Aespondent had been promoted to the post of
Hdech. Engineer (Sr.) in pursuance ojf the
reservation policy of the Govt. formulated
in accordance with the provisions of the
Constitution of India, The suid promotion
cannot, therefore, be termed us jumping over
his seniors.

That the contents of para 413 of the
ipplication are not admitted. It is stated
that the seniority in the posits of Xech.
Engineer (Jr.) and idech. ZEngineer (Sr.) are
required to be meintained separately on the

-.:000-P/40
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basis of the dates of appointments/promotions of

the employees and, as such, the seniority list
naintained for the .ost of ¥ech. Engineer (Sr.) is

a distinct eand independent seniority list, prepared
on the basis of the dates of pronotions and as this
Respondent had been pgﬁoted earlier, he has been
correctly assigned higher seniority over the 4Applicani
This position gets support from the Supreme Court
Judgement in Karam Chand ¥Vs. Haryana State Eleciri -
city Board reported in sIR 1989 SC 261. It is,
therefore, submitted that the decision of the
Hon'ble Tribunal (Allahabad Bench) in Vir Pal Singh
Vs, U0I & Ors., referred to therein, is no more
applicable in this case and the 4dpplicant cannot
derive any benejit therefrom. Tie next post of the
Director (E) is a selection post which regquires

to be filled up from the Cadre of Hech. Bngineer (Sr.,
on merit-cum-seniority basis and not on seniority
basis alone., It is also stated that there is no
reservation point for S5C/ST for that post. 4s such,
the guestion of senioritty alone for filling up the
said post is not relevant. Since the Applicant

comes within the zone of consideration for said

post of Director (UE), he will be considered
alongwith others.

That the contents of paras 4.14 and 4.15 of the
4dpplication need no reply except what is stated
in para 5 above.

That the contents of para 4.16 of the Application
need no reply from this Respondent as the Applicant
has made serious charge against the Department,

" which 1s to be replied by the Bespondent Nos. 1,

2 and 4.

RS T4
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That the contents of the pound urged in para-
5 of the Application, including its sub.paras
are not admitted. 4s stated above, the decision
of the Hon'ble Tribunal in Virpal Singh's case
is not applicable in the instant case and the
4dpplicant is not entitled to be assigned
seniority over and above and this Respondent on
the post of Hech. Engineer (Sr.) as also
supported by the Supreme Court judgement AIR
1989 SC 261. Since the post of Director (LE)

1s a selection post and as the Applicant also
cones within the zone of consideration, his
right for being considered for promotion to the
said post, notwithstanding his lower seniority
than this Respondent, will not be, inany way,
Jeopariised. It may be relevant to state that
there is ns reservation for SC/ST in the matter
of pronotion to the paid post of Director (...
24 this Respondent had the right to be
considered for protwotion to that post alongwith
others and the interest of the Adpplicant will
not suffer. There will also be no discrimination
anonyy the eligible persons who are coming within
the zone of consideration, including the
dpplicant as well as this Respondent and the
cases of all such persons will be considered by
the DPC on merits.

That in reply to the contents of para 6 of the
dpplication, it is stated that the inter-se
seniority between the Applicant and this
Respondent has achieved finality, as stated

above and the representation stated to have

been given by the Applicant cannot reopen and
disturb the said interese seniortty., Since the
dpplicant has failed to give representation agains:
the assignment of the seniority to him in the

cooooooop/6.



12

13,

i4,

15,

%

tentative sentority list circulated on
2547.90, the Applicant is not entitled
to approach this Hon'ble Tribunalwith a
view to have the settled position
unsettled,

That the contents of para 7 of 4Application
neced no reply.

That the contents of para 8 of 4dpplication
are notadmitted., The Applicant is not
entitled to any of the rellefs prayed for
in the said para and in the facts and
clrcumstances and the ebove submissions,
this Applicution deserves to be dismissed
by the Hon'ble Tribunal.

That the Applicant is also not entitled to
any of the interim reliefs prayed for in

pare 9 of the dpplication in vilew of the fact
that the post of Director (¥E), being a
selection post,is required to be filled on
the basis of merit-cumeseniority and as the
4dpplicant comes within the zone of conside-
ration for the said post, his case, alongwith
the cases of other eligible persons, will
also be considered by the DPC for promotion
to the said post. The gquestion of sentority
is, therejfore, not germune tc his being
considered for the suid post of Director (UE).
do prejudice is, therefore, likely to be
caused to the dpplicant and he has no balance
of convenience in his favour.

That the contents of paraes 10 and 11 o/ the
4dpplication need no reply.

000-00000P/7|
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It is, therefore, humbly prayed that
this Jon'ble Tribunel may be pleased to dismiss this
spplication withim cost to this Respondent.

Humble Respondent i7o. 4.

A A
Dated, the "'\ .. *° (JASZT SINGH)

TERIFPICATIC

——

I, Jaswant Singh, Son of Shri L. Singh
aged 39 years, resident of B-16 (4), Chomu House
C-Scheme, Jaipur do hereby verijfy that the contents
of paras 1 to 15 of the above reply are true to
my knowledge and beliesf and the legal submissions
are baesed on the advice of the Counsel, which I
believe to be true. Nothing materieal has been
concealed therefrom and no part of it is Jalse,
So, help me GOD.

\<
1

o T n »

Dated, the'' ' - (JASiANT SIVGH

StAP por—p>
AL,

[S.WM?Z‘W & ne I)L
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IN T2 HON'a3iT Co. Z'i‘;-\l‘r'{"‘ﬁ)i'. NIBTRATIVE TRIBUNAL

CIRCUIT =UINCH LUCKNOI.
O.A., NO, 407 of 1990 (L)

Civil Hisc, KppXfrmekxmm Pctition No, W\ of 1991.\&,

Ashok Kumsr Munjel ses A=plicant.
vorsus
Uaion of India & others .... Rzspondents,

APPLICATIOWFOR TALING ON ROCORD MIIS
SUZPLEMENTARY AZFPLICATION.

The councel for the applicant beag to submit as

undcr -

That till detc no counter h-z bacn filed in reply

to the contcnts of original =pplic-tion.

That the facts st~ted in the supolementary appli-
cation arc most coscntial for ~djudication of the

Present case,

PRAYER

herefore, it is most rospectfully pray-d
taet in the interest of justice the accompanying
zupplementrry applicetion my bc ordered to be
brought on ra2cord r~ad m~y b re~ad as part of

origin=l ~pslic-tion.

Lucknow, %&;bﬂgéiuvuﬁzzﬁz

| ANIL SRIVASTAVA
Drted s ADVOCATT,

g C'CUnSu”m'ﬁ/Y* Applica )
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IN THE BON!BLE CEITRAL ADMINISTRATIVE TRIBUNAL

GIRCGULT BENGH LUCKNUY.

0.h. NO. 407 of 1990 (L)

Aghok Kumar Munjal cessese ilp’plicanto

versus

Union of India & others +.. Respondents.

SUPPLMMEI TARY APPLICATION ON
BEIALF _OF __THE APPLICANT.

I, ashok Kumer Munjel, aged sbout 42 years,
son of late Shri Mohan Lal Munjel, Resident of
House no.35, Type IV, Sector K, &ligen}, Lucknow

do hereby solemnly affirm and state as under :-

That the person abovenemed 1s the applicent himself

as such he is fully conversent witr the facts

stated here-in-below s~
That the applicent ébove named has filed the
present original epplicetion on 13 December® 1990
vhich came up for orders on 14;12.90. Cn 14.12450

this Fonfble Tribunal was pleased to adnit the

spplication with direction that counter &ffidevit

L’ _-’M"'/i-"')’ Cbntd-o o 02
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may be filed within b weeks %o which the eprlicant
may file a rejoinder within two veeks thereafter.
This Hon'ble Tribunel was pleased to further
Direct -

@ In the matter of interim relief
shri V.XK.Cheudhary suggests thet the case may be teken
in Jenuary by which time he will obtain instructions.
Iist for orders on 11.1;91, in the meantime any
proro tion mede to the post of Director Mech-
anical Ingineering ghall be subject to the

further orders of this Tribunal®e.

That the Hon'ble Iribunal's aforesaid order was
not complied by the respondents as they did not
file eny counter within the stipulated time of
L yeeks. In fact no counter has been filed till

date,

That after exhaustive enquiry wade by the eprliceant
from his Eead Office at Calcutﬁa, the applicant
ceme to know about the following facts which are
esgentigl for adjudication of the present dispute,
hence they are brought in the knowledge of this

\ Contd..-e3
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Hon'ble Tribunal by way of this ‘&pplementary

aprlication.

That as stated in pare 4{ 10} of the original
epplication, & or 5 sdditional posts of Directds
(Mechanical Engineering), which are selection

posts, are likely to be filled up by the depart-
ment of Geological Survey of Iﬁdia, The Depé.rtnental
Promotion Committee is now likely to be convened in
the last week of January 1991 or first week of
Febrary 1991 for considering the promotion of the
post of Director (Mechenical Egmeermg) amongst the

Mochanical Engineer (Seniors).

That it 5k is egeain reemphasiz.ed that in the
selection for the post of Director (Mechanical
Engineering), the inter se-seniority emongst

the Mechanical Engineer (seniﬁr) will play &
much crucisl role, so much so that till date the
selection / promotion to the §a1d post were

made strictly according to sehiority. Exceptions
were made only in those caseé where either the

incumbent has left the department or he lacks

L/\\M ,,,.\ -‘-') %ntd. o o)‘!'
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any of the qualification of the said selection or any

vigilence inquiry or departmental proceedings were

pending egainst him.

That in fact no test or examination vwhatsoever
is token for the said selection/ promotion but
the inter-se-seniority position and the service
book of all the cendidates ere sent to the
Dgpartmentel Promotion Commi ttee who after
considering the inter-se-senfority of a candidate
end efter going through the service book of

o cendidate, selects / promotes a candidate to
the pOS‘t; o§ Director (Mechanica;l Engineer). Till
date, this selection / promotion was given 1o the
candidates strictly in order of their inter -se-
seniority unless either he is not qualified for
the said post or some enquiries are pending

against him or he has already left the department.

That gnnexure No. 2 to the original spplication is
the gradetion 1list for the post of Mechanical

Engineer (Junior). In the said 1ist, the incumbent

at serisl no.1 was not promoted to the post
\ J

[ \

Q)ntd.,us
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of Director (Mechanical Engineering) because a
vigilence case vwas pending sgeinst him. WHEN the

sald case was decided only then he was promoted.

fne incumbent at serial No.2 left the department.

The incumbent at serisl No.3 was procmoted to the

sald post of Director (Mechanical Engineering) on
28,4682, The 1ncuﬁ1bent af. serial No.k was promoted

to the said post of Director (lMechanical Ingineering)
on 21;6082; The incumbent at serial No.5 now finds
place at serigl no.1 of Annezure no. 1 of the
original application, lacked the educational
qualifications and retired hencé he was not

promoted. The incumbent at serial n'o.b was promoted
to the said post of Director (Mechanical ngineering)
on 18.,6.,85. The incumbent at serial no.7 now finds
place at seriel no.2 of dnnexure noel of the
original gpplication, The incumbent at seriel no.

8 glso retired. The incumbent at seriel no.9 & 10
now find place at seriel nos. 3 & 4 of the Annexure no
1, The incumbents at serial no'.11,12,13, & 15

have left the department. The incumbent at serial
, g?‘-—-\“'\! Q)ntd...e
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no. i now finds plece at serial no.¢ of annexure

No.1 1,00 below the incumbent pleced at serial no.19

of Annexure no;a to the original applit;ation. Similarly
the incumbent at seriel no.16 i.e. the gpplicent also
find place at seriel no.7 of innexure Ino. 1 1,80 two
prece belov the incumbent who is at serial no.19

of Annezure no.2;

That it is to be seen that the incumbent i.e.

the respondent 4 of the present original applicetion,
who wa; placed at seriel no.19 ef Anﬁexure no.2 now
finds place at serieal no;S of the Annexure no.1,
superceding four persons including the epplicent just
because he belongs to Scheduled Caste and got promotion

to the post of Mechanicel Engineer (senior) by jumping

over his seniors due to policy of Govt.

That now from the sbove facts it is crystal clear
that till date the promotion/selection to the
said post of Director was done sﬁrictly as per
inter-se-seniority, therefore, if the respondent
no.4 is placed gbove the applicant in the inter

(_'/?;:\'Z'Q‘\)— tw‘{ - mntdo oo .7
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Se-seniority position, the rights of the applicant
would be sererely infringed snd he will be put
to irrepaireble loss which will not be meade

good in sny event.

Lucknowe.

Deted : 1901091 \ oy
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ASHCK KUNAR KUNJAL
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. ~ VAKALATNAMA Ker

contrql Gninistrativo @risunal, Lucknoyw

v In the/High Court of Judicature at Allghabad” M °v

SITTING AT LUCKNOW:-

nshok gumar munjal Petitioner / Appeallants

N
VERSUS

union of 1ndia g Oothers. Respondant

R A Ou.hs No. 407/90 (L}
')
& /we the undersigned do hereby nominate and appoint Dr AShOk ngam
, Sapru Marg, Lucknow

and——ShH» Sy, C&b\,\:ﬁ»(_ CCV‘&“J SML&W (btwﬂ-&&

of 19

e e Advocate, to

be counsel in the above matter and for me / us and on my / our behalf to appear. plead, act and answer
in the above Court or any appellate Court or any Court to which the business is transfer in the above matter,
and to sign and file petitions, statements accounts, exhibits compromises or other documents whatsoever,
in connection with the said matter arising there from and also to apply f“or and receive all documents, or

copies of documents, depositions etc. etc. and to apply for issue of summons and other writs or subpoena
and to apply for and get issued any arrest, attachment or other execution warrant or order and to conduct

any proceeding that may arise thereout and to apply for and receive payment of any or all sums or submit
the above matter to arbitration.

*ﬁ“ovided, however, that if any part of the Advocate’s fee remains unpaid before the first hearing
=f the case or'i.f any hearing of the case be fixed beyond the limits of the town; then, and in such an event
~y [ our said Advocate shall not be boundto appear befor the court and if may / our said Advocate
¢e1h aopear in the said case he shall be entitled to an outstation fee and other expenses of travelling
'cdging etc. Provided ALSO that if the case be dismissed by default or if it be proceeded exprate, the
seid advocate (s) shall not be held responsible for the same. And all whatever my / our said advocate (s)

irall lawfully do, | do here by agree to and shall in future ratify and confirm.

CCEPTED For Petitioner/Respondent No. ’

/Ls/ “/( /, / f7 /{
(Dr. ASHOI§DI§I,LGCQTE ) / Signature of Client.. 67%\
(‘-((‘{"7\?? \\!\ v
. Advocate‘ .o .--..........--...--...we’hra' T i T s "":J Soeen
o A AT qan
Gﬁn‘(] Qﬁw E;{\. A&

..... Advocate
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sCENTRAL ADMINISTRATIVE TRIBULWAL LUCKnO BENCE, Lils

o o, L 07/5‘,‘ c

Petitioner,

: ™
,;/-3\» le Joluaye i

Versus.

e C seoos e e Res_nondents.

:Annlication for Insnection of documents/records:

A SRR S W R e W W 0T ML T A . i AT T

I hereby avply for grant of permission to inspect the
document s/records in the ahove case. The details are as followss -

1. Name & address of the person - Xm, Asha Chaudhary, Addl.
seeking inspection. Standing Counsel for Central
Govt., 14/629, Baraf Khana,
Nai Basti, Lucknow.

2. Whether he/she is a party to ?? i .
the case/his Legal Practitioner o b ,'_91 mC))Q'vcm-P’J
and if so, his rank therein,
5

N , - .
3, Details of the papers/documents W'L»&LLQ -2;11{3;

sought to be insnected. I

< . § y } : =1 J'
4, Reason§uf5% ;gekin insnection, -1— ve LLHJA FYE
. j\ ’ ;R’CVQI]\(}\%. ‘_ﬁs (& \_ﬁ/\.ﬁ-a’: Cz

% 79,0_&0\ Werdl
s 5., The~date and duration of the CZ}VVV{ ' 67)/"7Y75'¢ '
Inspection,

6. Thether any fee is nayable and

P if so mode of payment,
gl

L%

A &iPlace: Lucknow, | ~ (Km.,Asha Chaudhary)
,’)7&6—‘/ ' © Addl. Stending Counsel for
e Dateds =~ ' 7 Central Government. =

, Office Use,
\ls Granted inspection for hours on /
h) rejected.

REGISTRAR,
CAT Lucknow Bench, Lucknow
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Centrel AMministrative T ribunal

Lucknow Bench, Moti Mahal,lucknow.

0.A.No. L/O‘7/3O

_44 ol .K&umgﬁl. JJ — applicant .

‘_-----?4£:fnespo ents.

Union of India & otherS. _ .
5.5,1995 ”\\
\Cé)

Hon'ble Nr. VoKoSeth, A.mo \OW -

H-n'ble Mre. D.C.Verma, J.Me

None for the parties. ‘
{

No. C.A. has been filed despite ample

opportunity. A perusal of record also shows that N

ions nobody has put appearance

on the past several occas
n behalf of the applicantse

\\/’wv“w
The O.A. is dismissed in default of the

applicant. )&C{~ »
p -
f 1 -

o

. TaTY
q"-:”; i T
e £
QEAT cure T
o, f;;ags




Centrel aMministretive Tribunal

Lucknow Bench, Moti Mahal,lLucknowe.

o.amo. HCT/5C

-

Achald_ KWMQB‘—-P-@’W?‘/Q , S—— applicant .

versus

5.5,1995

S e

Hon'ble Mr. Vv.K.Seth, &t
I\

H-n'ble Mr. D. C.Verma

None for the parties.

No. C.A. has been filed despite ample

rusal of record also shouws that

opportunity. A pe
on the past several occasions nobody has put appearance

on behalf of the applicants.

T
issed in default of the

| o
ﬁd” | é\rmr

J- -

The O0.A. is dism

applicante
gTifvr on
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